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Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

Adv. for the 
Respondent (s). 
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CORAM : HON'BIE MR. G. S. SHi-RNA 	.. JUDICIAL MEMBER. 

HON'BLE MR. H. M. SINGH 	00 tDMINITRATIVE MEMBER. 

27. 09. 1989. 

Heard Mr. A.3.Dave the learned counsel for the 

applicant. Pending admissin. Issue notices to the respon-

dents to show cause, why the application should not be 

$ 

	 admitted, within two weeks. Registry to post the case for 

admission. 

H. H. Singh ) 	 ( G. S. Sharma 
Administrative Member. 	 Judicial Member. 
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R. 
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COAM : 1-LJJJ'BLE £iR. J. N, RJRTHY . . JtEICIAL NEMBER. 

HON'BLE MR • M • M • S INGH .. AD MI MIST RAT IVE t€MBE R. 

15. 12. 189 

Mr. J.S.Yadav for Mr. J.D.Ajmera, the learned 

advocate for the respondents mentions that the reply 

in this case has been sent to the concerned authority 

for signature. He therefore seeks time.Nobody present 

for the applicants. The mai:ter is adjourned. Registry 

to do needful. 
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11. 14. $ingh ) 
Administrative r4enter 

J. N. Murthy ) 
Judicial Merriber. 
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